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The
Allotment of Lawyers’ Chambers
Rules (Supreme Court)

(As amended up to 30th November, 2007)

1. These rules shall be called LLawyers™ Chambers (Allotment and ()(.‘L’Up.’ll’lu,',
Rules. ’

2. Allotment of chambers shall be made by a Committee appointed by the
Chief Justice of India and all such allotments shall be subject to the approval of
the Chief Justice of India.

3. Allotment shall be made to such advocates of the Supreme Court as are
members of the Supreme Court Bar Association who regularly practice in the
Supreme Court and who reside in Delhi or New Delhi.

4. Allotment of chambers to applicants, who are members of the Supreme
Court Bar Association, shall be made in the following order—
(1) Advocates-on-Record who are regularly practising in this Court:
(1) Jumor Advocates (Non Advocates-on-Record) resident in Delhi/New
Delhi and who are mainly and regularly practising in this Court; and
(i17) Senior Advocates resident in Delhi/New Delhi and who are mainly and
regularly practising in this Court:

Provided, however, that allotment shall be made in accordance with
the roster maintained in the following order—

The first four vacancies be allotted to Advocates-on-Record, the fifth
vacancy to the Junior Advocates (Non Advocates-on-Record), sixth, ,
seventh and eighth vacancies to Advocates-on-Record, ninth vacancy to
the Junior Advocates (Non Advocates-on-Record) and tenth vacancy to
Senior Advocates and the cycle shall he repeated in the above order.

5. At the time of allotment of chamber/cabin, the allottee shall have to deposit
a sum of Rs. 4000 as security amount or such other amount as may be fixed from
time to time. The amount shall be paid either in cash or by pay order/demand draft
drawn on a local bank in favour of the Deputy Registrar (Admn.), Supreme Court
of India. When allotment is made, the said amount shall be credited to Government
account as security deposit.,

6. Two advocates shall be allotted a single chamber in the old lawyers’
chambers blocks as also the bigger size chambers viz. Chamber Nos. 129, 229, 329,
422 and 422-A in the new lawyers chambers building and on such allotment being
made each allottee shall be individually responsible to pay the licence fee according
to his share, electricity charges according to consumption and water charges a8
fixed from time to time. However, where there are more than two allottees in @
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7. Where a chamber has been exclusively allotted to a single advocate in old
hambers blocks, he may, 1f so desire, choose another advocate out of the approved
chi i .
p'mcl as a joint allottee:

provided, however, that if the allotment in respect of anyone of the joint
Jllottees is cancelled or terminated under these rules, another advocate out of the

approved panel strictly on seniority basis shall be allotted the said portion of the
chamber.

7-A. The Advocates eligible for allotment whose spouse are in occupation of a
chamber or part of 1t in the old lawyers chambers blocks or in the High Court will
get a cabin admeasuring 6.21 sq. meters instead of a full chamber. If an advocate is
an allottee of a chamber in the Delhi High Court, he may be allotted chamber/cabin
in the Supreme Court on the condition that he will have to surrender the chamber
allotted in Delhi High Court and if the husband or the wife is an existing allottee
of a full chamber then the spouse shall not be given any fresh allotment.

7-B. In case of death of an allottee of a chamber his son/daughter/spouse,
if an advocate, may be allotted the said portion of the chamber if the Allotment
Committee is satisfied that such person is practising in the Supreme Court.
However, if the single allottee dies, his son/daughter/spouse, if an advocate, may
be allotted only one half of the chamber and not the whole.

8. Licence fee for each chamber shall be such amount as may be fixed by the
Government of India from time to time. The aforesaid licence fee is exclusive of
electricity, water and other charges, if any.

9. The licence fee and other charges shall be payable also for the period during
which the Court remains closed.

10. In addition to the monthly licence fee, electricity, water and other charges,
as may be fixed from time to time are payable by the allottee/allottees.

10-A. The advocates who are allotted chambers/cabins shall, in addition to the
licence fee, pay every month such service and maintenance charges as may from
time to time be decided by Hon’ble the Chief Justice of India and also deposit

Service and maintenance charges for six months as advance deposit at the time of
allotment,

11. The allottee or allottees to whom a champer has beer} allot’tz?haesr z\l\igmtr;:
shall not use or cause or permit to be used the said chamber 1n any ay the
5 a Lawyers’ Office. . -~

12. The licence fee for each month shall be payable 1n ad\fanclclla)zl]l:? ns;; \e(r:::.
day of each month in cash or by a crossed cheque d;alwg. on a local B¢
of the Deputy Registrar (Admn.), Supreme Court of India.
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13. No allottee or allottees of a chamber shall transfer, assign or sypje,
allotment in favour of any other person; nor shall such an allottee or allotteeg ghthe
the allotment with any other Advocates. Sdre

14. No allottee or allottees in respect of a chamber shall at any time during (i
continuance of the allotment carry out or cause to be carried out any constmctioe
work therein or any addition or alteration thereto without prior permission of lhn
Chief Justice of India. ¢

15. The allottee or allottees in respect of chamber shall during the pendency
of the allotment be responsible for the proper maintenance of the chamber anq in
accordance with municipal and sanitary regulations which may be applicable.

16. The allottee or allottees in respect of a chamber shall during the pendency of
the allotment be responsible for any damage caused thereto or to service provideq
therein beyond fair wear and tear and act of God.

17. No such allottee may use his chamber before 7.30 A.M. or after 9.00 PM.
any day.

18. The Chief Justice may in his discretion cancel any allotment where an
allottee infringes any condition of allotment or violates any rule governing the
allotment or for any other reason.

19. The allotment shall be effective from the date on which the chamber is
made available for occupation pursuant to an order of allotment.

20. The allotment shall terminate:
(a) On its cancellation by the Chief Justice of India; or
(b) On its surrender by the allottee concerned; or
(c) On the allottee failing to pay the licence fee and other charges for the
two successive months; or
(d) On the allottee ceasing to be a member of the Supreme Court Bar

Association; or
(e) On the allottees” name being removed from the Roll of a State Bar

Council; or

(/) On an allottee of a chamber not complying with the orders of the
Allotment Committee, as approved by the Hon’ble the Chief Justice of
India; or

(g) On the death of an allottee; or

(k) On the allottees’ being elevated to the Bench of the High Court/Supreme
Court:

Provided, however, that the allottees’ name shall be put first in the respective
category of the waiting list, if such member on his/her retirement joins back the
practice and is made active member of Supreme Court Bar Association on his/her
application for allotment.

20-A. If the allotment is cancelled or terminated under these rules, the allotteel,
heirs of the deceased allottee, or other occupants occupying the chamber shal

vacate the chamber within a period of 60 days from the date of cancellatio
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21. An allottee shall not install in the chamber any additional electric
appliances without the prior permission of the Chief Justice of India.

52. The Chief Justice of India may grant permission to an allottee to install
and use in the chamber any additional electric appliances such as air-conditioner
or electric heaters, on such conditions regarding payment of electricity and other
charges as may be determined by him.

23. The Chief Justice of India may from time to time make such amendments
and additions to these rules as may be necessary and expedient.

24. If any question arises as to the interpretation of these rules, the decision of

the Chief Justice of India shall be final.
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